
     
 

  

       

   
  

   
  

    

      

   

  
 

    

 

   

      

     

         

    

    

         

         

          

        

          

          



     
 

          

       

         

          

         

           

           

   

            

         

             

            

          

        

         

           

       

        

           

       

           

           

        



           

         

          

         

     
 

           

       

        

            

          

           

            

           

          

           

           

         

          

       

          

       

      

            



     
 

          

        

          

        

     

           

         

          

       

       

           

           

 

            

         

  

           

          

     

            

        

         



NATIONAI COMPANY LAW TRIBUNAL MUMAAI EENCH
(P \o.ll7-l/l&UP,lol:

section 31 or passes an order for liquidation of corporate debtor

under section 33, as the case mav be.

e. That the public announcement of the corporate insolvency resolution

process shall be made immediatelv as specified Lrnder section l3 oi

the Code.

f. That this Bench hereby appoints, Mr. Manish Baldeva, Office No.2,

Tirupati Darshan Bldg.No.2, Balaji Nagar, Station Road, Bhavander

(West), Thane - 401101 having Registration No.IBBI/IPA-002/IP-

N00043/2016-17/10082 as interim resolution professional to carry the

functions as mentioned under Insolvency & Bankruptcy Code.

10. Accordinglv, this Petition is admitted

11. The Registry is hereby directed to communicate a copy of this order

to both parties.

V. NALLASENAPATHY
\lenrber (Technical)

B. S.V. PRAKASHKUMAR
N'lcmbe r (Juciicial)
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